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CONSTITUTION (AMENDMENT) 
BILL" 

(Amendment of article 74 and Illsertlon 
of ne" a.tlcles 74A. 748. (·tc.) 

SHRI HARDAYAL DEVGUN (East 
Delhi) : I beg to move for leave fo introduce 
a Bill furth.r 10 amend the Constitution of 
India. 

MR. DEPUTY-SPEAKER : The Ques 
lion is : 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India. 

The mOlloo WlH adOpled 

SHRI HARDAYAL OEVGUN 
introduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL" 

(Insertion of new article' 23A. 2311 
and 2JC) 

SHRI HARDAYAL DAVGDN: I b.g 
to move for leave to introduce a Bill further 
to amend the Constitution of India. 

MR. DEPUTY·SPEAKER : The Ques-
lion is : 

"ThaI leave be granted to introduce 
a Bill further to amend the ConstitutIOn 
of India." 

Tire maflon wos adopted. 

SHRI HARDAYAL DEVGUN 
Introduce Ihe Bill. 

._---_._----

CONSTITUTION (AMENDMENT) 
BIll· 

(Substitulion of article 370) 

SHRI HARDAYAl DEVGUN : I beg 
to move for leave 10 introduce a Bill furlher 
10 amend the Constitution of India. 

MR. DEPUTY·SPEAKER 
tion is : 

The ques-

"That leave be granted to introduce 
a Bill further to amend the on~titution 
of India." 

Tire motion was adopted. 

SHRI HARDAYAL DEVGUN 
introduce the Dill. 

CONSTITUTION (AMENDMENT) 
nILL C<Jntd. 

I AmendDlflil or '''tides 330 and 332) 

MR. DEPUTY·SPEAKER: The House 
will nOw take ur furihcr on~i er tioD of 
the f01l0wing n:(lti.ln IlHneJ by Shri Suraj 
Bhan un the 31,( July, ;97U :-

"That the Bill fUlther to amend the 
Constitution of India be taken into 
consideration ... 
ShTi Molahu Prasad was on his feet on 

the last occa5inn. He IS to resurne his 
sreech toJ")', but the hon. Member is 
absent. 
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